
IN THE CENTRAL ADMINTRAT WE TRIBUNAL 
CUTTACK BENCH: CUI'2CK 

Original application Nos.287/93 and 289/93 

Date of Decision: 28.7.1993 

IN O.A.No.287/93 	V.V.J.Rao 	 Applicant(s) 

VERSUS 

Union of India & Others 	Respondents 

IN O.No.289/93 	G.C.Naik 	 Applicant(s) 

VERSUS 

Union of India & Others 	Pspondents 

(FaR INSTRUCT Ia) 

hether it be referred to reporters or not ? 

Whether it be circulated to all the Benches of the 
Central Administrative Tribunals or not 7 

VICECWtIRMN IVIIIM131*" e(AID) 



IN O.A.No.287/93 

IN O.A.No.289/93 

IN BOTH TFE CASES 

V,V .J.Rao 

Versus 

Union of India & Others 

GC .Naik 

Versus 

Union of India & Others 

For the Applicant 

L 
CENTRAL ADMINDE-;TRATIVE TRIBUNAL 

CUTTACK BENCH CUTTACI< 

Original Application Nos.287/93 & 189/93 

Date of Decision: 28.7.1993 

Applicant 

Respondents 

Applicant 

Respondents 

M/s.Deepak Misra 

B .5 .Tripathy 
P.anda, 
Ad ocates 

Mr.Ashok Mjshra 
Sr Standing Counsel 
(('-'entral Government) 

IN BOTH THE CASES 
	

For the Respondents 

S.. 

C C) R 

TI-i HONCURABLE MR .K. ?.C1ihRYA, VICE-CPAIRMN 

AND 

Ti-iE FC)NC)Ui BLE NR .H .RJENDR RASAD, NBER (AMN) 

JWGME.NT 

M?. .H .R.JENDRA 	SAD,MLMBLR DI) This comOri order 4,  ll govern: both . tM 

cases.. thentionéd above.: 

2. 	Both the t,etit loners had  been transferred from Bhubanesw 

to Bolangir. They haV6 made representations. Mr.Ashok Mishra, 

learned Standing Counsel informs us ih the presence of Mr.B.S. 

Tripathy, learned counsel for the petitioner in bbbh the cases 

that transfer of both the petitioners have since been cancelled1 
both 

Ththe case disposed of as infructuous. No cost. 	A 

VICE} 	
ERIeRl, 

Central Administrative Tribunal 	 3.0, /1/ 43 
Cuttack Bench Cuttack 

dated the 28.7.1993/E.K.SahoO 


